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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAH&BAD BENCH : ALLAHABAD

ORIGINAL 4PPLICATION 10,961 OF 1993
ALL#HABAD THIS THE 31st DAY OF JULY,2003

EON'BLE M&J GEN. K.K. SRIVASTAV®,MEVBER-A
EON!BLE_VMRS. MEERE CHEIDDER,VEVBEBaJ _____

1, Keshi Neth Teweri,
: eged ehout 45 yeérs,
Son of Late Shiv Kumer Teweri.

L6

e, 2e Slly ab"} Lal 9
< : ; eged ebout 45 yeers,
v Son of Lete Kettu Ren,

3, Vidye Meni Srivasteve,
eged ehout 44 yeers,
son of Lete énent Lel Srivesteve.

411 =t present posted se Geuge 8scistent
Centrel Water Commission Middle Geange
Divieion III 4kesh Deep, Penne L2l Park,.
Verzsnesi,

oo o BMpplicante

(By &dvocete Shri S. Kumer)
Versus

v 1. Union of Indis
A Minictry of Wa%er Resources,
25 Centrel Weter Commicseion,

Sewe Bhewen, R.K. Purenm,

New Delhi throug: its Chairmen.

o, Chief Engineer, Centresl Weter Commission,
Jel Tereng Bhewen Pratep Begh,
#81igenj, Lucknow,.

% Superintending Englneer,
Centrel Weter Commisesion,
Middle Genge Circle,
dkesh Deep, Penne Lel Perk,
Verenecsi, : o ab s vsvss.u. Rashondonts

(By 4dvocete Shri S.C. Mishre)

OB DEJR.
HQIEBLE_EQJGQEE;,K;i;_§31Y£§I£Y£4ME&BEB:£
Th thies 0.4. filed under section 12 of Administrati

Tribunels dct 1985, the epplicent has preyed for the followin

A



2.

reliefs:-

"i)issue & writ, order or directior in the nature of
menderius directing the respondentes to trest the
epplicants equel to the post of Surveyor as the
epplicents ere heving the seme quelificetion sznd the
neture of joh of the epplicentes is the seonme,

ii)iscue & writ, order or direction fin the nzture of
nandemus directing the respondents to give the

sene pey scele of Surveyors which was heing given

by the 4th Pay Commisslion but the same has heen

~omitted in the 5th Pesy Commiccsion.

ii1)pess such order end further writ, order or
direction es this Tribunal mey deem fit and proper
in the circumstences of the aforeseid cese." -

Grievance of the eppuc'e‘st is thet though they
ey

were appointed in 1979 end‘hévehpegulerised from the seme dete
they heve not been given any promotion et 211 during these

24 years, @&s per.épplicent they sre entitled for promotion

to the post of Junior Engineer (in short JE) end they should
be trested ss surveyors for the pay scaaf es the nature of

work of surveyors es well as gpplicentswere sene.

2. fﬂie epplicants were eppointed ¢ Geuge 8seictent
on adhoc besis during 1979, The leerned counsel for ﬁ)é
epplicent submitted that the work of the applicents is the
ceme which is thet bf surveyors, He glso steted thet at
times the appyicants heve heen esked to work &s surveyors
on which post they worked satisfectorily becsuse the work

[
of surveyorsbsimilar to thet of Geuge fcscistent,
~

4, The lesrned counsel further submitted that the

pey scele of surveyors end Gauge fssistent wes the sanme
dnfing Fourth Pey Commission., However, the cadre of Gauge
dseistent he%? not heen covered by the Fifth Pesy Commission,
Since the pey scele of-Gauge Acsistent end Surveyors wes L

czme upto Fourth Pey Commission the respondents are oblige&_



to give the spplicentes csme pey scele which is appliceble
in cese of surveyors.

&éwmih‘
Se The learned counsel 8lso submitted thet tkeush the
applicents have been regulerised by order deted 30.01.1939
(Annexure -4) from the dete of their initiel eppointment i.e.,

19793 fhey ere entitled for further promotions.

6, e leerhed counsel for the epplicent finally
submitted that epplicent no.1 (Annexure A-11 pege 45) filed
& representetion before Chairmen Centrel Weter Commission
regerding promotion ete, hut so fer no decision hes been

given to the spplicent no.le.

7 Recisting the cleim of the spplicent Shri S.C. Mishre
counsel for‘ﬁme respondents submitted thet ﬁle contention of
the applicants cennot be eccepted as the cedre of Geuge
stistant énd surveyors sre two different cadreé. Besides
initislly they were'appointed ee Geuge Aﬁﬁ&i%izﬁ'on

work —cherged esteblishment on adhoc basis tivey cannot be

appointed as surveyors The O.A. igs lisble to be dismissed.

8. - We have heard counsel for the perties, considered

their subrmissions 2nd perused .records.

9, The cleim of the epplicents is regcerding parity

of pey scele with thet of surveyors end e2lso promotions,. The

leerned cnuneel for the espplicent was not in & position to
plece before us the recruitment rules in regerd to Geuge

fecictent nor wes ehle to inform us ebout the promotion post

_ . b
for which the epplicent mey be entitled top. Therefore, in

onr opinion, the interest of justice shell hetter be served if

the representetion of the spplicent no.1 (Annexure 4-11)
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ie decided by 2 reesoned end speeking order within 2 specified
time. The decision on the representation of epplicant no.l

sh2ll serve the purpose for epplicents ne.2 and 3 also'as

b _
thelr grievanceg is similer es brought out in 0.4,

b |
10. In the/eircumstances we dispose off this 0.4
finelly with direction to respondent no.2 1.e. Chief Engineer
Centrel Water Commission, Lucknow to get the represegtation
of the g%ﬁ}}c;ht from Cheircien Centrel Weter bommissioh, ﬁew
Delhihwithin 2 period of three months by 2 ressoned end

speeking order under intimetion to the epplicents.

b B There shall be no order es to costs,
. Membher=J Merher-4
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